375 Matters under
13.16 hrs
[ Transiation]
BUSINESS ADVISORY COMMITTEE
DR. LAXMINARAYAN PANDEYA
(Mandsaur), Hon Sir, | beg to move, Thatthis
House do agree with the Ninth Report of the
Business Advisory Committee presented to
the House on the 4th December, 1991",
[English]

MR. DEPUTY SPEAKER: The question
is:

* That this House do agree with the
Ninth Report of the Business Advisory
Committee presented to the House on
the 4th December, 1991".
The Motion was adopled.
MR. DEPUTY SPEAKER: Now the
House stands adjoumned for lunch to meet
“again at 2.15 PM.
13.17 hrs.

The Lok Sabha then adjourned for Lunch
till fifteen minutes past Fourteen of the
clock.

The Lok Sabha re-assembled after Lunch
at twenly one minutes past Fourteen of the
Clock
[MR. DEPUTY SPEAKER in the Chair]
MATTERS UNDER RULE 377
() Need to provide more Central
' for overall development of

Bastar District, Madhy a
Pradesh

[ Transiation]

SHRI MANKU RAM SODI (Bastar):
Bastar is one of the biggest districts of India.
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Its afea is 40 thousand K.Ms. but total area
eomodbyme roads is only 4 thousand
K.Ms. ltis%ery difficult to run the administra-
tion ofgHle district and the sub-division from
the Jagdalpur headquarter. The develop-
mental and public welfare schemes are not
properlyimplemented in absence of railways.
From Bhopal Pattanam to the distance is
600 k.ms by road. The public is also the
naxalites misuse the situation.

So | urge the Central Government to
provide proper amount of money to Madhya
Pradesh Governmentto develop the Adivasi
dominated districts.

() Need to extend AGN passen-
ger train upto Hathras

DR.LAL BAHADUR RAWAL (Hathras):
Hathras has a special status from the main
trading and industrial point of view in Uttar
Pradesh but there is no direct train service to
Delhi from there which is being demanded
for long time. | have also requested several
times but nothing has been done. In this
regard | want to draw your attention towards
A.G.N. passenger train from Aligarhto Dglhi.
If itis run from Hathras kilan to Delhi, it will be
very beneficial for the public and their prob-
lems will be solved easily. This train termi-
nates at Aligarh and remains there for the
whole night wherédas Hathras kilan has more .
space for this purpose. The Government will
get more revenue while public will get train
facility and means of transportation if it is
done so.

| request the Central Government to
issue necessary directions in this regard.

(lf) Need for more central assls-
tance to displaced persons of
Knhmtnndl’un]lbmdm
sarly rehabliitation

SHRI MADAN LAL KHURANA (South
Delhi): | want to draw the attention of the
Govermnmenttothe plight of the Kashmiriand
Punjabi migrants who have come to Delhi,
Jammu, Punjab and other parts of the coun-
try. Even after 42 years faced with multiple
problems. This process has been continuing
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for the last 4 years in Punjab and for two and
a half years in Kashmir. Three families have
been living under one single tent and dozen
of familles under a single roof fortwo and a
half years now. Private family life system has

been breaking apart.

Punjab and Kashmir migrants havebeen
sitting on an indefinite Dhama at Boat Club
for the last many months. The Government
should immediately hold negotiations with
their representatives in this regard and fulfil
their reasonable demands. | urge upon the
Govemment to rehabilitate them as soon as
possible on semi-permanent basis. They
should be given loans from banks so that
they can maintain and feed their families.

(V) Need to exclude Jute from the
purview of Essential Com-
modities Act

SHRI SUKDEQO PASWAN (Araria): Mr.
Deputy Speakaer, Sir, the procurement Cor-
porationof india in Bihar is less as compared
to the quantity procured by Jute Corporation
of india in Bihar, Bengal, Assam and Orissa
lastyear. Eight crore farmers cultivate jute in
the country but prasently the jute producing
farmers are suffdring losses because they
are not getting reasonable prices. The prices
of jute was Rs. 60010 Rs. 800 perquintal last
year which is only Rs. 400 to Rs. 500 at
present.

Jute was brought under the purview of
Essential Commodities Act, 1962 and it was
implemented in 1978 which is present in the
schedule. There are lakhs of jute suppliers
but its consumers are just 7 or 8 business
houses. Then what is the justification of
bringing it under the purview of Essential
Commodities Act?

By showing that their companies are
running inloss, alarge number of millowners
not only evade taxes but also do not pay the
unsecured credits. instead, they do not pay
the Govemment dues as well by just show-
ing their unit certificates.

Therefore, the Govemment should ex-
clude jute from the purview of Essential
Commodities Act.
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(v) Need for simplified laws and
rules/regulations for small
scale industrial units

[English]

DR. (SHRIMATI) K.S. SOUNDARAM
(Tiruchengode): Sir, the small private limited
companies and small industrial units (SSI)
are required to maintain a lot of records and
submit numerous returns to various Central
and State Government authorities under the
Factories Act and Companies Act. The man-
agemaents of these units are forced to devote
considerable amount of time and energy for
complying with the various provisions of the
Factories Act. Hence, there is need to enact
a simplified act and rules for small private
limited companies and SSI units. Similarly,
the companies Act and rules should be
simplified in respect of small private limited
companies that is companies having a paid
up capital of Rs. 25 lakh or less. Since
owners of small scale private limited compa-
nies and SS| units are personally incharge of
factory operations, in a number of cases the
owners are prosecuted and heavy fines are
levied even for trival violation of the stringent
rules and regulations. The harassment of
entrepreneurs should be eliminated through
simplified rules and regulations.

(vi) Need to construct a new rali-
way overbridge of Mulam
thuruthy - Ernakulam Road,
Kerala

SHRI P.C. THOMAS (Muvanupuzha):
There is immediately need for an overbridge
for Railways at the level crossing in
Mulamthuruthy on Mulamthuruthy-
Emakulam Road. There is a lot of traffic on
this road. Besides, any trains | request the
Government to construct a Railway
overbridge here.

(vi) Nesed for completion of project
for construction of diversion
Barrage at Neradi, near
Srikakulam during Eighth Plan

: itself

DR. VISWANATHAM KANITHI

(Srikakulam) Since ancient days, waters of



